ACT No. VII or 1860.

Passgp By THE LEGISLATIVE COUNCIL OF INDIA.
(Received the assent of ‘the Governor General on the 24th February 1860.)

An Act to enable Joint Stock Banking Companies to be formed on the principle of
: Lamated Lzabzhty

WHER‘DAS it s ‘expedient to enable J omt Stock Bankmg Companies to he
_formed on the principle of Limited Liability :  Itis enacted
©as lows —

Preamble.
@

n'I of Act” XIX of 1857 (for the incorporation and
wlation of Joint Stock Companies and other Associations,

ther with or without Limited Liability of the Members there-
- of) as provides that. _nothing in that Act shall authorize any persons to form
themselves into a Joint Stock Company or Association with Limited Liability
for the purpose of Banking; and so much of Section XCIX of the said Act as
provides that no Company established for the purpose of Banking shall be
registéred under that Act as a Limited Company are hereby repealed, subject
to- the following Proviso, that no Banking Company, claiming to issue notes in
India shall be entitled to Limited Liability in respect of such issue, but shall
continue subject to unlimited Liability in respect thereof, and that, if necessary,
the assets shall be marshalled for the benefit of the general creditors, and the-
. Shareholders shall be liable for the whole amount of the issue in addition to
the sum for which they would be liable as Sharcholders of a Limited Company.

I. VSp much”

. Laws rep‘e‘éled.

«IL.  Every existing Banking Company which shall register itself as a Limited
Existing Company, be- Banking Company, shall at least thirty days previously to
fore obtaining registration S i D Aoy ; : Sl L NS L,
undor this Aot to give obtaining a certificate of Registration with Lumted Liability,
notice to Customers. give notice that it 1s intended so to register the same, to

a every




very person and partners ’p firm who shiall have a Banking Account ‘with the
Company, and such notlceishall be given either by deliveriig - the same to such
person oai“ ﬁnn or leamng the same or putting the same into the Post i areglstered
letter ad(hessed to him or ‘them at such address as shall have been last communi-
cated or otherwise become known as his or their address to or by the Compzmy
and i in. case the Company shall omit to give any such notice as is hel"elnbefme
required to be given, then as between the Company and the person or persons
only who are for the time being interested n the account in respect of which
such’ notice ought to have been given, and so far as respects such account and
all variations thereof down to the time at which such notice shall be given, buy
not further or otherwise, the certificate of registration with Limited Liability shall
have no operation.

II1. Every Limited Joint Stock Banking Company shall, before it commen-
. . ces business, or if a Banking Company at the time carrying
Timited Banking Com- - . .. R . .
pany fo furnish a state- on business with unlimited Liability, before it avails itself
ment. of the provisions of this Act, and also on the 1st day of
February and st day of August in every year dulmg which it carries on busi-
ness, make a statement in the form contained in the Schedule hereto annexed
or as near thereto as circumstances will admit; such statement shall be in a,ddlmon
o the balance sheet required by the said’ Act t6 be made out and filed with the
Registrar of J oint Stock Companies: a copy” of such statement shall be put up
in a conspicuous place in the Registered Office of the Company, and in every
branch “Office or place Where the Banking business of the Company is ca111ed
on, and if default is made in due compliance with the provisions of this Sectmn,
each Director shall be liable to a penalty not exceeding fifty Rupees for every
day durmg which such default continues, and such penalties shall be 1‘ecovered

n a Sunllll&l y manner. @

IV. Al such estate or interest in moveable and immoveable property, and
all such deeds, bonds, obligations, and rights as may be-
long to, or be vested in, any person or persons in trust for,
any Banking Company at the date of its Registration under this Act or in trust
for any other Company at the date of its Registration under the said Act XI1X
of 1857 shall immediately on Registration vest in such Banking or other Com-
' 5 but no Merger shall take place of any estates by reason of their uniting in
the Company under this Section, without the express consent of the Compauv

tlﬁed by some instrument under ' '

Trust property.

fuelr cominon seal.




ACT No. VII 0¥ ,iyseo.

' V.. Any Banking Company consisting. “of seven or more persons having a
Feiing Bankmg o capital of fixed amount and divided into shares also of fixed
panies may register under ~ amount, legally carrying on the business of Banking pre-
this Act. viously to the passing of this Act, may at any time hereafter,
with the assent of a majority of such of its Shareholders as may have been pre-
sent 1n person, or in cases where proxies are allowed by the regulations of the
Company by proxy at some General Meeting summoned for the purpose, register
itself as a Company under this Act, and when so registered all such provisions
contained in any Letters Patent or Deed of Settlement constituting or regulating
the Company as are inconsistent with the said Act XIX of 1857 or with this Act,
shall no longer apply to the Company so registered, but such Registration shall
not take away or affect any powers previously enjoyed by such Company of Bauk-
ing, issuing notes payable on demand, or of doing any other thing. '

VI TEhe RegiStfation under this Act of any Banking Comipany existing as
Regmmatmn under this the time of the passing of this Act, and hereby authorized
Aot ’fgguﬁgeﬁﬁ‘;ﬂé’kﬁfyj to be registered, shall not affect or prejudice the liability of
to registration. sach Company to have enforced against it or its right to
enforce any debt or obligation incurred, or any contract entered into, by, to, with -
or on account of such Company, previously to such Registration, and all such
debts, obligations, and contracts shall be binding on the Company when so regis-

tered, and the other parties thereto, to the same extent as if such Registration had

not taken place.

VII. Every person who at or previously to the date of the Registration
"S»avifg of liabilities of under this Act of any Banking Company Lereby authorized
LS ;eg;‘s‘g‘;;%o;f;ggf to be registered, may have held sharesin such Company
Act. shall, in the event of the same being wound-up by the
~Court or voluntarily, be liable to contribute to the assets of the Company the
" same amount that he would, if this Act had not been passed, have been liable fo
pay to the Company, for, or on account of any debt of the Company in pursuance
~of any action, suit, judgment, or other legal proceeding that might, if this Act:had
10t been passed, have been instituted or enforced against himself or the Company.

VIIL.  All such actions, suits, and other legal proceedings as may at the
ation . of exist-  time of the Registration under this Act of any Compémy
0 & ] .

ns and suits hereby authorized to be registered have been commenced

aomnst su(,h Company or the Public Oﬁicm theleof may be continued in
the
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the same manner a; heless execu-
tion shall not issue dgaing '
of, such Company“ e
Compang in any action,. ¢ )
the ‘event of the property and: effects of' | fy
such judgment, decree, or order ‘an order may
the Company in manner directed.by the said Act X2

IX. All Companies registered s

‘Winding-up. . .
grop be wound-up in the manner direcg

XIX of 1857.

X. Nothing in this Act shall affect Act VI of 1839, (relatmg to

Bengal), Act TIT of 1840 (for the incorporation of a

Act not to apply ¢
Banks of Bengal, Ma- at Bombay), or Act IX of 1843 (for the incorpor
dras, or Bombay. Bank at Madras), or shall be deemed to apply to the sever
Banks of Bengal, Madras, and Bombay incorporated by the sald Acts respectively.”

X1 This Act shall be deemed to be incorporated
with and to form part of the said Act XIX of 1857.

Construction of Act.

SCHEDULE.
Form of Statement to be published by a Limited Joint Stock Banking Company.

The Liability of the Shareholders is limited.

" The capital of the Company is divided into Shares of
v Rupees each. . .
*. The number of Shares issued is v |
Calls to the amount of ‘
per Share have been made, under which the sum of Rupees has

been received, : -
The liabilities of the Company on the first day of J: anuary (or July) were—

Rs. As. P.
* Notes issued, ...

Deposits not bearing Interest,
Deposits bearing Interest, .......... .
Seven Day and other Bills,
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Total,




The assets of the Cf)mpany\ on that day were— e

wlwnn e il - : Rs. As. P.
GOVErnMEnt, SECUTIEES, «.uvverrrrervinrneieirninraerecicae s }

Bills 0f EXBhange, .. ivvvvvercerserirmnsiiiiiiiiereiineiais

Loans on MOTEZAge, . vvvvererermerrne it
Other LOans, ......ccoouorreromureeeeinmin :

Bank Premises, ..o.o.iveeeeeeeeornerioteerieiiieeiser e ' :
Other Securities, exclusive. of unpaid Calls on Shares,............

Total,
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